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SHRT SAMAR GQUHA ' It is necessary
to raise the matter in the House. Weare
very much concerned esbuut reports
appearing in the press that an international
move has been underiaken by the Big
Powers to bring about a polhitical settle-
ment on the issue of Bangla Desh. It has
also been rerorted that important dignita-
1nes of foreign countries have met our
Foreign Office officials, that a peisonal
letter fram the Prime Minister of Ceylon
has been communicated 1o our Prime
Ministet, The Goyveitnment should come
ont with a statement on the nature of this
move, what 15 meant aciually by this poli-
tical settlement, because there 18 only one
rolitical settlement, vis, withdrawal of
the Pakistan army {rom Bangla Desh

SHRI S, M., BANERJEE : What 18
this political setilement except intervention
by amperialist Powers, We do not want
them to come into the Bangla Desh affar,

SHRI SAMAR GUHA + Our Prime
Migisier and our Government are conce-
roed and the names of our Prima Minister
and our Government have been mentioned.
It s absolulely necessary for the country
10 know the exact nature of the pouposal
for a pohitical settlement, There should
be a categorical statement in the oider
raper fAsxt week 1n which they should tell
us what they mean by a jolitical setile-
mant, and what 15 the attnnde of our
Government 1n regard to the fishy move
undertaken hy some big powers,., ..
(Interruptions,)

MR. SPEAKER : In fulure 1 do oot
wont ip allow any hon. Member uniess |
get advance intimation about it.
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SHRI K, S, CHAVDA (Patan) : I have
given a call ailention notice regarding
the flow of Clunese aims into West Bengal
from Bangla Desh,

MR SPIrAKLR * (all attention 18 not
concerned with the Minister of Parhamen-
tary Affairs, 1f any Membel wants 10 give
any suggesiions on this motion, advance
notice should be given. 1 am not allowing
any other gentleman now.

e e

12,22 hys.

ELECTIONS TO COMMITTEES
(1) NATIONAL SHIPPING BOARD

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPRING &
TRANSPORT (SANSADIYA KARYA
TATHA NAUWAHAN AUR PARIWA~
HAN MANTRI) {SHRT RAJ BAHADUR) :
1 move:

“Thot 10 pursusnos of seb.aectiod (2)
() of Sectinnh of the Mwtobant Bhip.
ping Act,”I9E, -ls membits of this
House do procead to elest, in such
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manner as the Speaker may direct,
four members from among themselves
%0 serve as members of the National
Shipping Board.”

MR. SPFAKER : The question is :
““That in pursuance of sub-section
(a) of Section 4 of the Merchant Ship-
ping Act, 1958, the members of this
House do proceed to elect, in such
manner as the Speaker may direct,
four members from among themselves
to serve as members of the National
shipping Board.”

The motion was adopted.

fii) TNDIAN NURSING COUNCIL

THF MINISTFR OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SWASTHYA AUR PARI-
WAR NIYOJAN MANTRALAYA MEN
RAJYA MANTRI) (SHRID P, CHAT-
TOPADHYAYA) : 1 move:

““That in pursuance of clause (o) of
sub-section (1) of Sect:on 3 of the
Indian Nursing Council Act, 1947, the
imembers of this House do proceed 10
elect, in sueh manner as the Speaker
may difect, two membets from among
themaeyles 10 serve as members of the
Indian’ Nursing Council.™

MR. SPEAKER : The guestion is :

‘That in purwiasce of clause (n) of
sub+saction (1) of Section3 of the
Indisn . Nursing Couneil Aet, 1847, the
members of this Houss do preceed to
clact, In such mmoner as the Spesker
may dirsct, two members from among
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themselves 10 Serve ns members of the
Indian Nursing Couneil,"”

The motion was adopted,

12.24 hrs,

GENERAL INSURANCE (EMER-
GENCY PROVISIONS) BILL*

THF MINISTER OF FINANCE
(VITTA MANTRI) (SHRI YESHWANT.
RAO CHAVAN) : Sir, 1 move for leave
to mtroduce a Bill 10 provide for the
taking over in the public interest, of the
management of general insurpnce busingss
pending nationalisation of such business,

MR. SPEFAKER : The question is :

“That leave be granted to iniroduce
a Blll 1o provide for the taking over
in the public interest, of the manage-
ment of general insurance businsss
pending natlonalisation of suech
business,™

The motion was adopied.

SHRI YESHWANTRAO CHAVAN:
Sir, | introducet the Bill,

——

STATEMENT RE. GENERAL INSURAN-
CE (EMERGENCY PROVISIONS)
ORDINANCE

THE MINISTER OF FINANCE
(VITTA MANTRI) (SHRI YESHWANT.
RAO CHAVAN) : Sir, T 1ay on the Table
a copy of the explanatoty statemant
(Hindi and English versions) giviog rea-
sons for immediate legislation by the
Generel Inwurance (Emergency Provis
Ordinence, 1971, as requited under rulp
(1) of the Rules of Procedure and Cone
duet of Business in Lok Sabha [ Placed
in Library. See No. LT-233[7

—— —

* Pablished In Gatette 5f India Bxwraordinary, Part 11 section 3, diedi28-3.74,
.t Injoduged with.she pecomuwssmiion of the Bzssident.



